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ANDHRA PRADESH BILLS :
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

: The following Bill was introduced in the Andhra Pradesh
LeglslatlveAssembly on 22" November, 2021.

L. A. Bill No. 9 of 2021

A BILL' FURTHER TO AMEND THE ANDHRA PRADESH PANCHAYAT
RAJ ACT, 1994.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy Second
Year of the Republic of India as follows,- ¥

5 (1) This Aetrmay be called the Andhra Pradesh Panchayat Raj (Amendment)
Act, 2021.

Short title and

commencement.

2) Sections'2,3,4,10,l 1,12and 13 shail be deemed to have come into force with effect ;

on and from the 3 August, 2021 and remaining sections shall come in to force at once.

2. In the Andhra Pradesh Panchayat Raj Act, 1994 (hereinafter referred to as

the principal Act), in section 2, after ¢lause (16) the following shall be inserted,
namely,-

“(16-A) Grama Kantam, Gréma natham, Abadi, Village site or any other name in
local parlance having same meaning, means the land set apartina Vlllage for dwelling
and inicidental purpose;”

Explanatlon:- A Village can have one or more than one Grama Kantam.

3. Inthe principal Act, in section 58, in sub-section (1), after the words “Cart Stands,” -

the words “vacant and unoccupied land of Grama Kantam” shall be inserted.
[1}
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Insertion of
new section
58-A.

ActNo. 26
of 1971.

Amendment of
section 148.

Amendment of
section 153.

Amendment of
section 156.

Amendment of
section 165.

4. In the Principal Act, after section 58, the following new section shall be
inserted, namely,

“58- A. (1) Government shall cause to survey and prepare a -
map of Grama Kantam area of the Gram Panchayat in the
manner prescribed in the Andhra Pradesh Survey and
Boundaries Act, 1923 (Act No.VIII of 1923) as amended »
from time to time.

Certificate of
ownership for all the
owners of Grama

Kantam area.

(2) Government shall cause to prepare a Record of Rights and issue Certificate of
- . . 0

Ownership for the owners of Grama Kantam area in the Grama Banchayat in the

manner prescrlbed in the Andhra Pradesh Rights in Land and Pattadar Pass Books

‘Act, 1971 as amended from time to time.

5. In the. Principal Aet, in Section 148,-

(i) Inthe proyiso to sub-section (2), for the words “the Vice-President” the word

“Vice-Presidents™ and for the word “Vice-President”, the word “Vice-Presidents”
shall be substituted. :

(u) in sub-section (3), in clause (ii), in the provisos and the explanauon there

under to sub-clause (b), for the word “Vice- Presrdent” wherever it occurs, the

word “Vice-Presidents” shall be substltuted.
6. } In the Principal Act, in Section 153,-

(i)in the marginal heading, for the word “'Vice—President”,‘ the word “Vice-
Presidents” shall be substituted.

(i) in sub-section (1), for the words “one Vice-President”, the words “two Vice-
Presidents”, for the words “Vice-President is”, the words “Vice- Presidents are”,
and for the words “the Vice-President”, the word “Vice- Presidents” shall be
substituted.

(iii) in sub- sectlon (3) and in the proviso there under for the word “ Vice-

‘President”, occurring at three places, the word “Vice-Presidents” shall be substituted

and in the proviso for the words “Vice-President is”, the words “Vice-Presidents

are” shall be substituted.

7. In the Principal Act, in Section 156, in the sub-sections (1) and (2) for the
words “Vice-President” the word “Vice-Presidents” shall be substituted.

8. Inthe Principal Act in, Section 165.-

- (1) in the marginal heading, for the word “ Vice- Presrdent” the word “Vice-

Presidents” shall be substituted. -

(i) In sub section (3) for the word “Vice President” the words “one of the Vice-

_PreSIdents” shall be substltuted
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(iii) in sub sections (4) for the word “Vice President” the words “one of the -

Vice-Presidents” shall be substituted and after the words “functions of the
President”, the words “as directed by the District Collector” shall be inserted.

(iv) in sub sections 5, for the word “Vice President” the words “one of the Vice-
- Presidents as directed by the District Collector” shall be substituted at the end.

(v) in sub sections (6), for the words “the Vice-President ,haé been”, the words
“Vice-Presidents have been” shall be substituted and for the word “ Vice-
President”, the word “Vice-Presidents” shall be substituted.

9. Inthe Principal Act, in Section 170, in sub-section (1)_, for the word “Vice-
President”, the word “Vice-Presidents” shall be substituted.

10. Inthe Principal Act, In séction 181,-

(1) in the marginal heading, for the word “Vice-Chairperson”, the word “Vice-
Chairpersons” shall be substituted. '

(ii)in sub-section (1),-

(a) for the words “one Vice-Chairperson”, the words “two Vice-
Chairpersons” shall be substituted; - g i

(b) for the words “Vice-Chairperson is”, the words “Vice-Chairpersons
are” shall be substituted; : :

(c) for the word “Vice-Chairperson”, the word “Vice-Chairpersons”
shall be substituted. : s

(ii1) in sub-section (4) along with the proviso thereimder, for the word “Vice-
Chairperson”, wherever it occurs, the word “Vice-Chairpersons” shall be

substituted and in the proviso thereunder, for the word “is” occurring after the

word Vice-Chairperson”, the word “are” shall be substituted.

11. In the Principal Act, in section 187, in sub-section (3), for the words “The
Vice-Chairperson”, the words “One of the Vice- Chairpersons” shall be substituted

 and after the words “Standing Committee for Agriculture”, the words “and the

Other Vice- Chairperson shall be ex-officio member and Chairperson of the
- Standing Committee for Social Welfare” shall be inserted. :

12. Inthe Priﬁcipal Act, in section 188, in sub-section (1), after clause (v), the
- following clause shall be added, namely, - e

“(vi) Chairpersons of the Corporations of Backward Classes, Scheduled Castes,
Scheduled Tribes, Minorities and other castes who are registered voters in the

=~ DPisinct =

Amendment of |
section 170.

Amendment of
section 181.

Amendment of
section 187.

Amendment of

section 188.



ANDHRA PRADESH GAzETrEEXTRAORleARY [PART IV-A

" Amendment of
section 193.

Amendment of
section 250.

. Amendment of
section 250-A.

i

Amendment of
section 260.

Repeal and savings of
Ordinance No. 9 of .-

=

13 In the Principal Act, in section 193,-

(iy inthe margmal heading, for the word “Vice- Chalrperson the word
“Vice- Chairpersons” shall be substituted.

i (ii) in sub—Section (2), for the words “The Vice-Chairperson”, the words
“The Vice-Chairpersons” shall be substituted. - e 6

(iii)* in sub-section (3), for the words “the Vice- Chairperson” the words
“one of the Vice-Chairpersons” shall be substituted and after the words
“functions of the Chairperson” the words “as directed by the Government”
shall bﬁ: inserted. '

(iv) in sub-section (4), for the words “the Vice-Chairperson”, the words “one of
the Vice-Chairpersons as directed by the Government” shall be substituted. .

14. In the Principal Act, in section 250, in sub-section (1), in clause (ii), for the

- word “ Vice-President”, theWord “Vice-Presidents” and for the word “Vice-

Chalrperson” the word “*Vice- Chairpersons™ shall be substituted.

15. In the Pr1nc1pal Act, in section 250- A, in sub-section (2) for the word
“Vice- Premdent” the word “Vice-Presidents” and for the word “Vice-
Chairperson™, the word “Vice Chairpersons” shall be substituted.

16. Inthe Prmmpal Act, in Section 260, in the proviso to sub- section (6) there -

~,under, for the word “Vice- Pre51dent” the word “Vice-Presidents” and for the

word “Vice-Chairperson” the word “Vice-Chairpersons” shall be substituted.

17. (1) The Andhra Pradesh Panchayat Raj (Amendment) Ordmance 2021 is
hereby repealed. ;

(2) Notwithstanding such repeal, anything done or any action taken under the said
ordinance shall be deemed to have been done or taken under this Act.
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STA’I:EMENT OF OBJECTS AND REASONS

The State Government have launched prestigious programme “YSR Jagananna Shaswata Bhu '
Hakku Mariyu Bhu Raksha Pathakam” on 21.12.2020 to resurvey all agricultural lands village sites -

in Gram Panchayats and also urban lands.

- The Scheme of “YSR Jagananna- Shaswata Bhu Hakku mariyu Bhu Raksha Pathakam” is meant to

deliver the followmg ina transparent matter to the farmers/owners related to their land :

a. . Land Parcel Mép_
b. Land Title Card
= Bourrelz;ry Stones
d. New Digital Revenue & Survey Record
e. Integrated Servicés’Delivery of Survey,

- f.  Registration and Revenue at Village Secretariat.

Under the scheme YSR Jagananna Shaswata Bhu Hakku marryu Bhu Raksha Pathakam total areas
1.26 Lakh Sq. KMs is Covered in all Agriculture Land, Habitation and Urban Areas. Total 17,460
Villages are covered (Phase-1 5,000 | Phase-II 6,500 | Phase-H15,500). Total 47,861 Habltatrons are
covered. In Urban Local Bodies about total 3345.93 Sq Kms of area consisting of 10 lakhs open
plots, 40 lakhs assessments and Populatien of 1.5 crores. Total 90 Lakhs Pattadars covered in an

extent of 2726 Crores Acres under this Scheme.

Government of India has also introduced a new Scheme “SVAMITVA” with an aim to provide an
integrated property validation solution for Rural India. Under this Scheme, the demarcation of abadi
areas (the ‘abadi area includes inhabitant land, inhabited areas contiguous to Abadi and wadis/
basties in rural areas) would be done using Drone Surveying technology, with the collaborative

' efforts of the Ministry of Panchayati Raj, State Panchayati Raj Department, State Revenue Departments
. and Survey of India. : :

‘Under the Scheme “SVAMITVA”, Rural inhabited (Abadi) area would be mapped by Survey of
India in collaboration with State Revenue Depart'ment to generate revenue maps to confer ownership
property rights. Based on these maps or data, property cards would be issued to the rural household
owners in Abadi area. This will streamline properties of households .in rural areas and confer '
ownership and reduce property related disputes and legal cases. This will facilitate the collection of

_ house taxes and determination of property tax.

The 73" Constitutional Amendment Act provided the Constitutional status to the Panchayati Raj
- Institutions in India through insertion of Article 246 to Part IX of Indian Constitution. The Act was
enforced upon all the State Government through Constitutional Amendment that all states should
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amend their Panchayat Acts in conformity with the Constitutional provisions.

Under clause (b) of Article 243 G, the implernentation of schemes for economic development

and social justice as may be entrusted to them including those in relation to the matters hsted in the
Eleventh Schedule.

Accordingly, the State of A‘ndhralPradesh in the year 1994 has enacted the _Andhra‘Pradesh
Panchayat Raj Act, 1994. The Act proyides for creation of three tier system of PRIs i.e. Gram
‘Panchayat at the Village level, Mandal Praja Parrshad at the intermediate level and Zilla Praja.
Parishads at the District level with required powers and functions contained in Schedule X] to the
Constitution of India. Panchayats are responsible for preparatron of plans and their execution for

- economic development and social justice related to 29 subjects.

The total Rural population of the State of Andhra Pradesh is 3.52 Crores. Out of the total Rural
population of the State, 67.43 lakhs belongs to Scheduled Castes, 24.07 lakhs belongs to Scheduled
- Tribes and Out of the total Rural voters of 2.77 Crores, 1.33 Crores voters belongs to Backward
Classes (BCs representation is 48.13%). There are around 145 sub-castes in the Backward Classes
Community in the State. As per provisions of the Constitution of India, reservations are provided to
the Scheduled castes and Scheduled Tribes based on their proportionate population. Regarding
Backward Classes the State Government provided~34% of reservations under APPR Act, 1994. - |

For better representation of the issues of the weaker sections of rural areas in the General Body
meetings of the Zilla Praja Parishads, it is felt approprlate to make Chairpersons of the Welfare
Corporations of Backward Classes, Scheduled Castes, Schedule Tribes, Minorities and other castes
who are registered voters in the District as permanent invitees to the meetings of ZPPs. The
Charrpersons of the Corporation as permanent invitees can bring the issues that are being faced by
the weaker sections to the notice of the Zilla Praja Parishads and find welfare measures that can be
taken up to upllft the living standards of the weaker sections in Rural Areas.

And further, in order to 1mprove thé administration and efﬁmency of Panchayat Raj system in the :
,State and to 1mpart more responsrblllty

and accountability in Ziila Praja Parishads, it is felt that the existing A.P. Panchayat Raj Act, 1994
shall be more strengthened by makmg certain amendments suitably to the exrstmg provision of the
Aect.

The Chairperson, ZPP and the existing Vice-Chairperson may not have time to discharge certain
delegated and statutory functions effectlvely in a time bound manner. In addition to the Chairperson -
and the existing Vice-Chairperson, if one more post of the Vice- Chairperson is created, some of the
functions can be delegated to the two vice-chairpersons, out of the functions delegated to Zilla Praja
Parishad under 73 Constitutional amendment and also statutory functions can be discharged by the
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Zilla Praja Parishad effectively.

In view of the present existing work load on the Chairperson and the Vice-Chairperson of Zilla
Praja Parishads; it is proposed for creation of Second Vice-Chairperson post in the Zilla Praja
Parishads for effective supervision of the functions devolved as per 73" Constitutional Amendment -
and also to discharge statutory duties as per Andhra Pradesh Panchayat Raj Act, 1994. '

Accordingly, Government have taken a decision to amend the Andhra Pradesh Panchayat RaJ .
Act, 1994 to achieve the ObJSCtS as proposed above. :

As the Legislature was not then in session, having been proroguéd, and it has been décided to
give effect to the above decision immediately, the Andhra Pradesh Panchayat Raj (Amendment)
- Ordinance, 2021 (A.P. Ordinance No.9 0f2021) was promulgafed by the Governor on the 2% August,
2021 which has been publlshed in the Andhra Pradesh Gazette, on 3" August 2021 (A.P. Ordinance
No.9 0f 2021):

'Now the Government desires to create one more post of the Vice- President to Mandal Praja .
Parishad on the similar lines of the Ordinance as the President, MPP and the existing Vice-President
may not have time to discharge certain delegated and statutory functions effectively in a time bound
manner. In addition to the President and the existing Vice President, if one more post of the Vice-
President is created, some of the functions can be delegated to the two vice-Presidents, out of the
functions delegated to Mandal Praja Parishad under 73rd Constitutional amendment and also statutory
functions can be dlscharged by the Mandal Praja Parishad effecuvely '

Accordingly, now the Government have taken a decision to make some modifications to the Bill
which replaces A.P. Ordinance No.9 of 2021 to achieve above objective.

The Bill seeks to replace the said Ordinance with modifications and to give effect to the above”

decision.

~ P. RAMACHANDRA REDDY,
MINISTER FOR PANCHAYAT RAJ AND RURAL
DEVELOPMENT, MINES & GEOLOGY).
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. MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
~ CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE

ASSEMBLY.

The Andhra Pradesh Panchéyat Raj (Amendmeht) Bill, 2021 éftér.it is passed by the
Legislature of the State may be submitted to th¢ Governor for his assent under article 200

of the Constitution of India.

P. RAMACHANDRA REDDY,
MINISTER FOR PANCHAYAT RAJ AND RURAL
DEVELOPMENT, MINES & GEOLOGY).

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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